
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 

(Authoritative English text of this Department Notification No. IPH-B(A)3-1/2019 

dated 27
th

 March, 2023 as required under clause(3) of article 348 of the Constitution 

of India) 
                                           Government of Himachal Pradesh 

                                                      Jal Shakti Vibhag    

 

                                                      Notification 

                          

No.IPH-B(A)3-1/2019 Dated Shimla-171002, the   27
th

 March,2023  

  

                               In exercise of the powers conferred by sub-section (2) of section 

1 of the Himachal Pradesh Ground Water (Regulation and Control of Development 

and Management) Amendment Act, 2022(Act No.14 of 2022), the Governor, 

Himachal Pradesh is pleased to appoint the 28
th

 March,2023 as the date on which the 

provisions of Act ibid shall come into force.  

                                            By order 

 

                  Amitabh Avasthi 

                                                                             Secretary (JSV) to the  

                                                                             Government of Himachal Pradesh 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


